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PER MAHAVIR PRASAD, JUDICIAL MEMBER

1. This appeal by the Revenue is directed against the order of the L.d. CIT(A)-7,
Ahmedabad dated 14.11.2017 pertaining to A.Y. 2009-10.
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2. At the outset, Department has moved an application for withdrawal of appeal
on account of CBDT Circular No. 3 of 2018 wherein the total tax effect is less
than prescribed limit. Therefore, the same is dismissed as per withdrawal

application filed by the Revenue.

3. In the result, the appeal filed by the Revenue is dismissed.

Order pronounced in Open Court on 30- 11- 2018

Sd/- Sd/-
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